
FIR No. 114/2021. 

PS Bh. Dairy. 

U/s 376/328/506 IPC. 

State VS Sunny S/o Deep Chand. 

 

02.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

Present: Ld. APP for State. 

  IO has moved an application for potency test of accused Sunny S/o Deep Chand. 

   Heard. It is submitted that in the present FIR there are allegations of rape and medical 

examination of victim has already been conducted, however, medical examination regarding potency 

test of accused is still pending. Considering the aforesaid facts, application is allowed. Jail Superin-

tendent concerned is directed to produce the accused for his aforesaid test in RML hospital on 

05.07.2021 at 10.00 am.  

Application is accordingly disposed of. 

   Copy of this order be given dasti to IO and be also sent to Superintendent Jail for 

compliance. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                02.07.2021 

  



E FIR No. 00346/2021. 

PS Bh. Dairy. 

U/s 379/411/34 IPC. 

State VS Anil @ Nepali S/o Puran. 

 

02.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

   This is an application moved on behalf of the accused seeking reduction of surety 

amount. 

Present: Ld. APP for State. 

  Ld. counsel for applicant/ accused. 

 

  It is submitted that accused was granted bail by this Court vide order dated 01.07.2021 

subject to furnishing of personal bond in the sum of Rs 15,000/- with one surety of like amount.  It is 

further submitted that accused is unable to produce a surety for the said amount due to poverty and a 

prayer for reduction of surety amount is made. 

  Heard.  Perused. 

  Considering the submissions so-made and the fact that accused has spent a 

considerable time in JC, application in hand is allowed.  Accused be released on furnishing of personal 

bonds in the sum of Rs.5,000/- with one surety of like amount.   

  This order shall form part and parcel of order dated 01.07.2021. 

  Copy of the order be given dasti.   

                        Copy of the order be also uploaded on District Courts website. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                02.07.2021 

 

  



FIR No. 012044/2021. 

PS Bh. Dairy. 

State VS DL 11SF 4632. 

 

02.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

   This is an application for release of vehicle bearing registration No. DL 11SF 4632 

on superdari.   
 

Present: Ld. APP for the State.   

 

   RC of the vehicle has not been filed. 

   Be filed on 05.07.2021. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                02.07.2021 

 

 

  



FIR No.  205/2021. 

PS  Bh. Dairy.  

U/s 392/397/411/34 IPC. 

State VS Unknown. 

 

02.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  This is an application seeking release of articles moved by applicant Saroj Yadav. 

Present: Ld. APP for State. 

  

Fresh report filed.  Perused. 

  As per the report by the IO the articles i.e. two rings of golden colour and one 

mangalsutra of golden colour are no more required for investigation purpose. IO has no objection if 

the same are released to the applicant. 

  Ld. APP for State has also no objection.   

  In the facts and circumstances of the case, above-said articles are ordered to be released 

to the applicant on superdari after proper verification to the satisfaction of the IO/SHO concerned. 

However, IO/SHO concerned is further directed to make proper punchnama of above said articles 

and take photographs, negatives before releasing of the same. The photographs should be attested and 

counter signed by the applicant at the time of handing over the articles to the applicant. Application 

is disposed off accordingly. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to SHO concerned for compliance. 

  Copy of the order be also uploaded on District Courts website.  

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                02.07.2021 

 

 

  



FIR No. 211/2021. 

PS Narela. 

State VS Naved. 

 

02.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

   

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

   

    Bail bond is still unverified as despite several opportunities and visits, surety was not 

found at home. 

   As such bail bonds stand rejected.   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                02.07.2021 
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